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                    सुनवाई की तारीख/Date of Hearing             :      09/10/2024 

              घोषणा की तारीख /Date of Pronouncement:     09/10/2024    
 

आदेश/O R D E R 
 
 
 

PER NARENDRA KUMAR BILLAIYA, AM: 
 

 This appeal by the revenue is preferred against the order passed 

by NFAC, Delhi, dated 27/05/2024  pertaining to AY 2019-20. 

2. A perusal of the grounds taken by the revenue shows that the tax 

effect involved in the instant appeal is less than Rs.60,00,000/-. 

Therefore, this appeal by the revenue has to be dismissed in light of the 

Circular No. 09/2024, dated 17th September, 2024. 

3. In the result, appeal of the revenue is dismissed. 
  

Order pronounced in the Court on 9th October, 2024 at Mumbai. 
       

 Sd/-       Sd/-  
(RAJ KUMAR CHAUHAN)     (NARENDRA KUMAR BILLAIYA)                 
JUDICIAL MEMBER                   ACCOUNTANT MEMBER                             
                 
Mumbai, Dated 09/10/2024                     
*SC SrPs*SC SrPs*SC SrPs*SC SrPs    
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